7

CENTRAL ADMINISTRATIVE TRIBUNAL 4 )
| GUWAHATLBENCH S 9.
GUWAHATI-05 .

/(DESTRUCTION OF RECORD RULES 1990)

~ INDEX

.y yos
- 0 A/TANo, i S’y A
RAICPNOecesseccspssineinaases

e R . BP/MA NG::vsee ireesbssessres
: i Shiook i ..s.ﬁ ...@.A...........;'..‘.‘_...P. ...l-.‘.‘.u. ....... ;;...to..?f..'..‘....:.- s ‘ |
| IMOrders Sheet.. eres %%_ y .____,—-—«-/vl’(" V57 jﬂ%{ ) g/&
) Jﬁdgmei(’c/Order dtd?&?.f%ﬁ(&ﬁ.?..f ..... Pg Kevors .....tow;._M / Wd“ . |
: 3. Judgment& Order dtd ....... verevivernn Recexved from H. C/ Supreme Court

6 RA/C.p oooooo l’?e0’¢+'000_10'0o;ol.oooooo;oont,ooo.e'c ooooooo Pg‘o.oo'o'gi ooooo ...4....’...t9..

ooooc.

i.

\/‘f WS“”;.v..v'“”‘.‘.'..'vf»"_.‘.‘ 00000 ‘,”.'.' ooooo -auu; oooooooooooo vees PgML oooooo 400000 nctOoo& oo clnooot; o

v

8 Rejomdcr ..... D PPN Pg ................ voseenetOu '.'.... oereiis
9 _Rep‘l__y ..... ..................................... R o~ R veiereseiee to
10 Any other Papers CeeriveesatieraeseesNesoraererenne Pguivirrersrnnns vornnne to
11. Memo ofAppearance..a.-.........-........ pieeerennne covnreneiv viesresadisbetseressenionaislon
12, Addmonal Afﬁdawt..;......,;...;....;...A.'.‘. ..... ....... vevesiserens s sessasaons
.{:*.~13 Wntten Arguments............; .................................... ................. .
| l','14 Amendement Reply by Respondents...'..'...,........ I T T TTI I T T T eI
18, Amendmcnt Reply ﬁled by the Apphcant ....................... erenne ‘
--*-.-'16 Counter Reply................_. ........... PR reeareennens . ...;..;. Cereeesnorene

'SECTION OFFICER (Judl)




¢ .

FORM NO. 4 Lo
{ See Rule 42 )
o)

In The Central Administrative Tribunal
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 Present: Hon'ble Mr.S,Biswas,
Administrative Member,
ML D K Roy learhed counsel for the
applicant. None for the res.pondents.“
Application is admitted. Issue
ice on the respondents. Returnable
4 weeks. List on 17.8.00 for :fillng
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 Present : The Hon'ble Mr Justice D.N.

Chowdhury, Vice-Chairman.

On the prayer of Mrs P.Barua on
behalf of Dr B.P.Todi 3 weeks further |
time allowed for filing ¢f written state
» —rrllent.

- List on 31~.10.2000 for oi‘der.

Vice-Chairman
-t
. Four weeks * further time is granted
to the respondents ‘to file written statement

‘ on the prayer of Dr B.P. Todi, learned counsel

for the respondents. List it for orders on 29.11.00,

Vice-Chairman
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No'tes; of the Registry

Date Order of the Tribuna
' 5412400 On the prayer of Ms.P.Baruah, learned .

‘ counsel for the respondents three weeks

time is allowed for filing of written
R statement., List on 8-1~00 for filing of

Neo. LoviVem BloXa ek written statement and further orders.

Ay e Bl .

: ' : - Vice~Chairman
By "

e\ 22 10.1.2001 Four weeks time allowed for filing

of written statement on the prayer of Ms

_ . B. Dutta Das on behalf of Dr B.P. Todi, learned
o vorthen Aetonsnd counsel for the KVS. List it on .9.2.01 fof

hiv beem Aglech, orders. ‘

25 g . ;
Sae -

. : U Vice-Chairman
[Q)\/Lf:[ﬁa"/\ SM"V"{P AM Co '
! M’. nkm I 1] -
oo file® o 30f5) ;
' 14.2.2001 None appears .or any o: the ﬁarties::’
’rﬁ)ﬁf\l‘fﬂ The respondents are granted .our weeks time
b as a last chance to .ile written statement

List .or orders on 16.3.01.
Vice-Chairman
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| leave
 em ployer.

| respondents

| sent to the applicant alongwith a

Wo 51 Flhdngered to U5H ey,

The case relates to disbursal of the

encashment and other dues from the

The applicant last served under the
Vidyalaya,
October

at Kendriya Khanapara.

He retired from service in 1996.

However, all his legitimate dues were not cleared

' for  which this application has been made. During

pendency of the O.A., a communication was

Cheque of
Rs.92,077/- towards his dues. The aforesaid facts
were stated in the written statement of the

respondents. It thus emerges that the dues of
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the applicant were finally cleared on 18.1.2001.

In view of the position mentioned above,

no further order is necessary. However, as a

toekn of wrath for procrastination of the 'matter,( -

a cost of Rs.5000/- is imposed on the respondents.

The application stands disposed of with
a cost of Rs.5000/- on the respondents.

Vice-Chairman
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( An application under Sgction 19 of the Administrative

Tribunal Act 1985 )

0. A, Hou vevees /2000

BETWEEN
Shri Mahendra Nath Hazarika
§/0 Late K. C. Hagarika
R{0. Zoo Narangi Tinali

R.G.Baruah Road, Guwahati- 24,

eooee HPPLICANT
~AND
l.Kendriya Vidyalaya Sangathan
represented by the Commissioner,K.V,s
18, Institutional area,
ghaheed Jeet Singh Marg.

New Delhi - 110 016.

. 2.Asgstt, Commissioner,
Kendri ya Vi'dya laya Sangathan
Chhayafam Bhawan,
Maligaon Chariali,

Guwahati - 781 012,

.e.. RESPOUDENTS,

1. Particulars of order against which this application

is made § -

C\/VQQ@» N {6’"‘%‘
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This application is made against illegal
with holcding of leave salary without holding any dis-
ciplinary proceeding and also against order under No.

F,2-1/97-KVS(GR) /8629-32 dated 21.8,97.

Z. - Jurisdiction : -

v

That the applicant declares that the subject
matter of the application is within the jurisdiction of

this Hon'ble Tribunal,

3. Limitation 3 -

That the applicant also declares that this

.application is made within limitation period as h&g been

- prescribed under Section 21 of the Administrative Tribunal

Act 1985,

‘4. Fact of the case:-~

(1) That the applicant was appointed under the
respondents in the yeaf 1966 and thereafter was pronmoted
to the post of Principal 1985}and posted in the Khanapéra
Kendriya Vidyala?g?“ﬁe)fetired from service in the month

of October 1996 from the said Vidyalaya,

(ii) That in the month of Hovember 1932 when the

applicant was Principal of Kendriya Vidyalaya, Khanapara ,

_ one Demand Draft No, 063993 dated 3.11.92 for Rs. 4,50,000/-

was sent by the Respondent No, 2 for recurring and non-

000»3/—
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recurring expenditure for the year 1992 - 23. But the )
‘épplicant didnot received the same within the reasonable
- time and hence he wrdte the Respondent No., 2 about the
matter, Afteﬁ recelving the letter of the applicant, the
Respondent No, 2 sent another Demand Draft No, 064171
(Duplicate ) dated 3011.92 vide letter dated 18.1.23.
After receiving the said duplicate Demang Draft, the
applicant, as Principal of the said Vidyalaya, deposited
the same for credit in the Bark Account and the Same was
credited in due tinme.
A copy of the letter dated 18/1/93 is annexed
as ANNEXURE - A 7 |

(ii) That in the month of March 1993, the apnlicant
received the carlier Bank Draft No; 063993 dated 3.11.92
vide letter dated 5.11.92. But the applicant, thought that
the ¢ id draft was sent to meetout the due expenses of the
year and hence deposited the same to the Bank for credit
in the Bank Account of the Kendriya Vidyalaya. Accordingly,
'by ristake, the amount was paid twice. The wid mistake was
occured due o reason that there was no indication that
the Draft No, 063993 was the original Iraft of Iraft No.
064171 ahd hence the applicant, as Principal , deposited
the s:ime to the Bank. The Bank authority also did nor
scrutinize before crediting the amount in the Bank Account
of-Kendriya Vidyalaya. After depositing both the drafts
the applicant informed the same to the Rgespondent Ho, 2

immediately.

Copy of the letter dated 5.11.22 is annexed

as ANNEXURE - 4 o.

.C\/@%&é Nt HeoPiKo ot
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iiv) That the applicant states that in the month
of October ,1993 the matter about double payment came
to the noticg of State Bank of India ancé they informed
the same to the applicant vide one letter ,After gettint
the said letter the applicant immediately sent the same
- to the Respondent NO.2 requesting to take necessary step
over the matter aﬁd accordingly the Respondent [0, 2 vide
his lette dated 2.11.23 requested the Branch Ménager ;S.B.I
to debit the amourt Rs.4,50,000/- from the Bank Account of
‘the Kendriya Vidyalaya without imposing any intercst over

the said amount and regularise the same.

One copy of the letter dated 2.11.23 is annexed

as ANNEXURE - A3

vy - That inspite of the said request of the Respondent
H0, 2 the Bank autﬁority rémain striet in their demand
“ang hence ,the Respondent 0.2 sent another letter dated
24,111,293 on the same matter . The applicant also requested
the Bank authority vide his letter dated 2.12,93, 1.6.94

and 3.9.96 to wave the interest, _ ,

(vi) That after receiving the letter dated 3.9.96 ,the
Bank authority took up the matter with the controlling
authority informing the appliégnt that the decision will he
eommunicated in due course . In the mean time the applicant
retired from service in the month of October 1996.

Pvii)

That the applicant states that after his retirement
he has submitted all the necessary papers for his retirement
benefits am® . But the Respondents ,ingpite of receiving
of all the papers , did not pay his due leave salary for

240 days . After his retirement the Respondent 110.2 issued

ps
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one order date 21.8.57 for with holding of an amount
'Rs, 82,775 i.e, the Bank interest over Rs. 475O,OQO/L.
ar:d to‘pay the balance leave salary of Rs. 15,745 to
the appliceant ., Be it states here that before with holding
of the said amount ,nb disciplinary proceeding has been
initiated against the applicant to ascertain whether
there is any fault of the applicant in connection of
the Bank interest . It also to be stated that totall
amount for leave slary has been calculated on the basis
- of ola pa‘ysc;ale bagis and not on the basis of the new
pay scale which came into force on 1.1.96 |
one copy of the s2id order dated 21.8.27 is
annexed as ANNEXURE - A4
(viii) That thé applicant states that the balance
leave salary was paid to the applicart vide one cross
Cheque bearing N0, 855054 dated 30.8.97 for Rs .15,745 .
But as full salary of Rs. 78,520 was not paid ,the appli-
cant retureed the same through his letter dated 6.9.97
and requested to the Respondent N0,2 for release of
the full amount.

Copy of the letter dated 6.92.,27 is annexed
as ANNEXURE - A5 .

(ix) That inspite of the said letter dated 6.9.97,
the respondents did not release the <full amount of
leave salary and hence , he submitted one representation
dated 11,1,97 to the Commissioner X.V.S stating in
details about th% matter and feqested for release of
the amouht , but the same was also fruitless to draw

the attention of the Resporident s . The applicanﬁ further

submitted two representations.dated 22.4.97 and 29.11.98

oo 21 K5
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on the same matter. But no result comes out.

Copies of the representations dated 11,1.97,

ottt ang 29,11.98 are annexed as ANNEXURE - A g, A 7
and ﬁga& respectively.

(x)  ‘That the applicant states that there was no
fault of the applicant in as much as there was no
indication and / or mark by which he could understang
that the Dgmand Draft No. 063993 dated 3.11.92 was original
of the Demand Draft No., 064171 ( Duplicate ). The
Respondent Mo, 2 also did not mentioned in his letter
dated 18,1.93 that the duplicate Demand Draft o, 064171
wag sent in liue of Demand utraft No, 063223 and hence,
the applicant misleaded and deposited the same to the Bank,
The Bank authority ought tb have dishonour the second
one i,e, original draft, but they also, due to mistake
- honoured the same and accordingly credited in the Bank
"Account, In fact there was no fault of the applicant angd
hence interest amount should not be deducted from the
leave salary of the applicant, moreco, without drawing any

disciplinary proceeding on the matter.

(xi) Thut the applicant submitted repeated representa-
tions to the authorities, but they did not consider the
sanme and illegally with holding amount and thereby they
are‘céntinuing the Wrong on every moment causing cause of

action on each and moment.

5. Grounds for relicfs ¢ - .

(i) For that the due ledave salary should not be with

hold without draw%ng any disciplinary proceeding about the

matter-and without ascertaining the fault,

(\%@3&0 WA Ao,



(ii For that as the Respondent No, 2 did not

mentioned the number of original'Draft against which

Duplicate one was sent, there was no believable reason
P

to think that the Draft Mo, 063293 was the origina;

—_—

of the Draft No, 064171 ( Duplicate ) =nd hence hb
P ey

deposited the sane.

(iii) For that what ever .amount ( above Rs. 5,00 )

were with drawn from the Bank account, the same were

withdrawn with joint signature of the applicant as well
T —

as the then Chairman of the School i.e, Respondent

No.12 who was the Chairman at the relevant time.

(iv) For that, whatever was done by the applicant was

meant for thé school and not far his personal use.

(v) For that the with holding of the amount of leave
salary is illegal arbitrary and whimsical in as much as

there was no fault of the applicant,

(vi) - For that the incident has happned in the year

1933 and the applicant has retired from service in the
month of October 1996 and hence there wa& sufficient time
for the respondents to draw disciplinary proceeding against
the applicant to ascertain the fault, but that has not been
done and hence now they should not withhold the leave salary

of the applicant,

(vii) - For that the action of the respondents in with-
holding the amount without any disciplinary proceeding
goes agalhst the statutory Rule as well as Principle

of natural justice.

) MonaeXg .
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(viii) For that the action of the respondent s
violates the fundamental rights of the applicant as
has Deen ensured under Article 14, and 21 &f the Constitu-

tion of India,

(ix) | For %hat at any rate the action of the

n

respondents is not sustainable in the eve of lay and is

liable to be quashed.

6. - Detall of remedies availed : -

That the applicant declares that he has taken
reepurse to all the remedies avaidable to him but failed
to get justice and hence there is no other alternative

efficatious remedy open to him other than to approach this

~Hon'ble Tribwmal,

7 Matter not previously filed and/or pending

before any court : -

That the applicant further declares that he has

not previously filed any application, Writ petition, or suit

regarding the matter before any Court, authority or any other
¥ s 3 ¥

bench of this Hon'ble Tribunal not any such application,

Writ petition or ouit is rending before any of them,

8. Result sought for S o=

Under the fact and circumstances stated above

the applicant prays for the following reliefs ; -

(1) a To direct the respondents to release the full

(\@e% o 25K

002
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leave salary amount - ~ . immediately
. . ¢ p w PO\\/ ‘&QC\“- .
and pay the same to the applicant gm fae bosis <% e Ak
S (i) To pay interest over the amount of Rs. 78,520

at a reasonable rate

(iid) Lo pass any other order or orders as Your Lordships

nay deem fit and proper.

(iv) Cost of litigation’

2. Interim relief , if any 5 -

Under the fact and circumstances the applicant does

not pray any interim relief.

]-OQ .!.000.000.0.~.0.0

fas
j

. Particulars of Indian Postal Order

..
t

1) ‘I. P, 0, o, 06 495 24l

1i)Date of isgsued i - 28%-H4-2000
iii)Payable at - Guawmalolv
1z, List of enclusures s -

As stated in the Index,

eeeelD
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VERIFICATION

1 I, Shri Mohendra Hath Hazarika, son of Late
Kib.Hazarika aged about 64 years, resident of Zoo-
Narangi Tinali, R.G.Baruah Road, Cuwahati - 24(Assam),
do hereby verify that the contents of paragraphs 1 to
12 of the application are true to my personal knowledge

and belief and that I have no suppressed any material

fact of the case.

And I sigh this verification on this the 24

day of MM} ' at Guwahati.
Place . ¢ Guwahati
Date s /e

Apolee Yok fpo @i

SIGHATURE OF APPLICANT,
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KENDRIYA V.LDYALAY ! SHNGATHAN
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| SriThe Principal, * T
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s anot:ioned by Asstle

TSANKAR DEVA PATH
GAUHATI-781003
Datctin ;g q3

o) mnn:.s lone n, KVS (GR)

e B T ke

" o
RPN

: " Refegence - Fund ‘ i
% SRS I his letter No,_“_‘_“_,______-_‘_ —
?_’\ Sir' . . ) i - . ‘:‘ ré‘“"v" T ;" }
i = ! 1am to enrlose herewkth a D.D/Gheque No» O Ww) : 1
. o dated 3..1L: oz .. amounting to Bse 4 50,000 Lo S
(Rupee Eoux drés l\‘?“’ﬂ qu.(maﬁ towaras the released _
nf fund to meet out recurring and nona—reourrmg expenditure ‘
during the year 91 _ against fu «ds sanct: on@d by KVS(GR),Q |
i ' ' / ,
5 Yours faithfully, 3
f%l/ﬂrv“’ . e R
: ("ptvCa‘vd-)u]avvw ) S, ' I i
Enclose:- As abovee . ljwm,)d‘t. ~f accounts R
' @WM\"@A Joa, ’ B
O , .
T s ol
%/g/sz"
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'REGIONAL OFFICE: GUWAHATI o i

NooFs 2-»3/KVS(Cﬁ)9l‘~92/Accounts/9 322 ate‘m b a2 |

To . / . - : 6’(7/[/
The; ?rincipal J() ///j

'Kendr iya vidyalaya, M
f -
Mrchan . / Tgn o

i

i ‘.' ' » ~ -",,n
- Enclo sed please find herewith the Demarid Draft No. 063993 "‘
dated_ ], JI 47 for k. Uy, b7, 000/ (Rupees Fouy Lacy h”{- ﬂ}ﬁ&d@wﬁ
only)towards the recurring and nonuecurrlng expenditure for tho ' vl

year ql 673 o
i Kindly acknowledge the receipt.

sir,

Yoyrs fa a.thfu&ly,

' .  ‘> | terdnnop
: i | eelntamt Comme

7 | lf ‘auriya Vidys Jayit Sang. lhm

| | hanker Dev Path, Pub- Saranii

A ’ GuWahm 781003

;

b e p—— . P g
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75 ~ 2 ANNFXU(LP -~ 5
< Q/% thoive ¢ ){fgp,('},‘

Riefor tvnmnr ’(u*n - 145062
¥ 1Y & O\
E(EMN HYA VEE)YAU\M SANGATHAN N\
Raglonal Offlce : Sapknrdov Path, Puty Sarnnda
Guwrhati-781003 \f/’
. 2rcht9/93-KVS(GR)/JF3796; o Dnhmifoéoi1.93

To

rhm Branch Manager,
State Bank of Indla,

Lo MNaw Guwahati.
i . . . .

uuhjuct s Doublae, payment of Draft No. 063993 dated
1.11.93 for K. 4,50,000/~ Kondriya Vidyalaya,

Khanapara. o
bir,
1 an to refar to tho Chief Mannqof;'s B.X
letter No. M/No.Ju dated 9,103 regaxding double
paymont of dnaft Na.0639y3 dated 3.11.92- ~arounting
to M. 5 50,000/~ (Rupees four lake £ifty thousand enly)
to Kendriya Vidynlaya, Khanopara{copy encloged for
ready rafexence) which ls self sxplanatocy. Now 1 feel
pothere is no way out except JUuUll’iﬂlHq the amouht
whicli had boen credited twice &n the accounts of
Kendrlya Vidyalaya, Khanapara. In this conpsetion;.
1 requost you, to debit Rs. 4,090,600/~ fiog gus
account No. CRI-6/38 and credit to Biiisle, Wspur
Branch immedliately vnder intimation to (ke offics
to regulasise the case 6o that they cean relesce the

" Vidyalaya, Khanopara without imposlng any fnterast
propoued hy the Chief Managor, 5.0.1., Diopur HJJnth
in his lettor datsd 9.10. 9? raferred to above belhg
the Govt. transaction.

Yours (ai Lh(tthy}

»

//‘ v ‘

e 3 : Assistant Commissionor -
! . Copy to ¢~ ,

f ‘ 1 The Chief Manager, L.B.L., Dispur Branch fox

| ,informatlun and necesnary action,

2 The Princlipal, Kendriya Vidyalaya, Lh-nt;J.n
“for information° Na 45 requested to pUrsue the
matter 3f necessary fov early hﬂLi)PHFNL of
tho losuo.

'Mmr%* by | Q \\Q\\\

ijgigg; : : Mststant Lownicalunor
R - ; ’ S

3 /s/2v20

" paymant and other expandltures drawn by the Kendciya ..

TR




— /l/ ”‘, .\?
T ANNEXURE - Ay |

Phone -571793

571799
KENTRIYA VILYALAYA SANGATEAN
Regional Office
Maligaon Chariali
Guwahati - 781 0Ql2
Ho, F.2-1/97-KVS(GR)/8629-32 Dated: 21/8/97

0O RDER

An amount of Rs. 78, 520/-(hup@ec Seventy eight
thousang five hundred twentV)onhv is hereby qcnctwoned to
Shri M, N, Hazarika, Ex-Principal, Kendriya VWdV"Tava ,Khanapara
on account of anut i1 sed earned leave of 240 days 1v1ng at
his credit at the time of his retirement on cuperannuat1on.

_ The atp ve payment is subject to the condition that
there is nothing due againgt him.

Sd/-I1ligable

( Dr. K. C. Rakesh )
Asgistant Cormissioner.
Copy to ¢ -

1. Shri M.N.Hzarika, Principal(Retd)Kendriya Vicyalaya,
I\.honapc ra,

2. The Principal, Kendriya Vidyalaya, Khamapara,in amount of

- Rs, 15 745/_(nupeeq fifteen thousand seven hundred forty
fqve)on_v after with-holding the amount of Rs. 62 775/-
(Rupeeq Sixty two Chousand seven hundredseventy f1ve ) only
being the penal interest charged by the SBI, may please be
paid to Shri M.M.Hazarika, Ex-Principal of h1 henorlya
VvovaTﬂya out of the thOOT Fund.

l

- 3. The ;gctlon Off1cer(Eett.II), KVa(Honms) New Delhi w‘th
referénce to hig letter Mo, [.6-56/85-KVS8(Estt.I),dt.30.10.96.

4. The Supdt. (4/Cg), KVa (80) Gauhati for informatiomd,

o ¢
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' Te, e
The Assistant Cemnmigsiener, : ~ !
Kendriya Vidyslaya Sangasthan,

Guwahati Regien, y
Chhayaram Bﬁawan.

Maligeen Chariali, A : A ‘
Guweahati-12, '_ ‘ : SR |

sir, DA
. . " . : vt \f:':{:{d :):‘“. . S
With reference te your letter Ne, F.2a1/§7-K?S(§$2%§.'

£629-32 dated 21,8,97 I weuld like te inform yeu that. g8 -
amount ef K,15,745/~ has been sent to me after deduchizh
of Panel interest of B,62,775/-, which is quite unjust.@
illegal, I haé net utilized the smeunt for By ¥R bon
for which the panel interest has kaen cherged, The ge
histery ef the double payment hes already been suknitied
te you fer ysur necessary acfien, Therefere, I &m ratiurass
herewith the Bank Braft Ne,855654 fer B, 15,745/~ forpeibas
the entire amcunt due te me en the abev bubdect, failing; ™
I have ne ether alternative but te.taég'legal help, o U

Yeur éarly action 1s highly solicited,

. Yﬁ'f-%iif‘iﬁ' fg‘iithi‘, ‘sA'v A ,
| | | f 9 el dn L e
§ B (M N HAZARTEAS:

Ex-Principal,Centrs
"+ Khanapars,Guiahas:

————g L

Cepy te:- T |

1+« The Prinoipal, - , ‘ : 357
Kendriya Vidyaleye, o , "
Khanapara,Guvehati~22, for infermatien, :

Lt
s

l(%.‘); < Kl . ‘“:\
N

o , : a\D
e n\@\\“\ ¥ (M.moamni}?%@ |
b
0.

o ' N
?\SV ,/(\)f/ \9 " - g g
&’

Ex«-Principsi.-
ktrontimd oy

Central fchosy,
OFope o

3, DY

. . L .
Khenenars (Cuwahstiayg -
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RECISTERED (A/D). GUWAHATI,
' > The 11th Januaty/1997.

The Commissioner,
Keadriya Vidyalaya Sangathas,

New Delhi,

Respeoted Madam,

Sub 3 Prayer for waving intereste demennded by c%BI
for double paymert of drafts.

: (Ecif-1)
#{th referenrce to ths letler No.F(-‘"S‘é/K"J' ~hVs , dated
7)" X6 addresped to the Asstt. Comnissioner, K.V.S., mwnhqti

-  ANRNEXVRE — g

v
v

(with a copy being endorsed %o me) to recover the fmtereat of r4,62,775/~

(rupees sixty-two thoussnd seven hundred and seventy-aﬁm) onlv chared

by the State Bank of India, for the period i‘ran}i-}-‘)} to 4-11-93 (for

219 days) on the plea thata duplicate and an original-drafts issued on

different dates, were encashed aand credited to the sccount of this inatl-

tution, I beg most repectfully to submit as under 1=
4 ]

2, Tdat Madam} as per our demand fop resivrifis ARG REN-PRGIEFIRG

expendi tures for the sohool for the fimsnoial year 1892.5%, an smonnt of

Rse 450,000/~ (mupees four Lakhs and £ 04y thousand) only wae relegnsd by
the Aasistant Commiseioner, KVS (OR) -~ vide bank draft Ho.08%09% dated
3.11-92 as a part paymeat of our demand, Pat dus to postal anomalies we

did not receive the said draft in time, and so we requasted the Asstt,

Commisgsioner to renit the amount urgeatly. Therenftor, we received the

demnd draft No.064171 for Bs.4,50,000/~ (rupeas four lakhs and fifty

thoueand) only. The draft in question was deposited into the State Hank

of India, and our requirements withdrawa from our acoourt as umal.

On 3t- 5=93'we received snother bank draft No.063993 dated 31192 for
tha same smount, The fomer is said to be a duplicate and the latter
ic original, Wo presented this draft to ¢the dank for sncnsiment nng
oredit of the amount to our mcoount as ueual. The spou$ {af the 4
80 depoaited into our school noscunt eas slsy distuynad acoarding <o
~ the proocedure and need,

3. That 4 the draftes isoued on differeant dates bearing differ-
ent numborg were for the same amount, the bank officials should havs
pointed out to us that when a duplicate draft was paid, the oripinal
stood cancelled j but nothirg of that sort happened at the time of A
encashmeant, This bonafide mistake was deteoted only in the bank nudi?.
and when 1t oame to our knovledge, We immediately infomed the Asstt,
Commissioger, KVS (CR) for necessary aotiom. and on his advice, - the
amount of double payment, Wwas immediately cleared to the bank .

regard, we have already started correspondence with the SBI with a

e m}

request to waive the interests charged for 219 days. fis a matter of fact,

the amoumt'fof the second draft (received aftervards) was also credited

to govemment account standing in the name of this instl mfion, and wan

subsequently withdmwn for the expennes of this institution onlv.

P, 1.0

EL L
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That Madam, 1t 18 necessary to point out that all 'tmnsncm v
tions made with the 3BI in regard to the aforesaid bank dmfts were
for olassified governmenrt tusiness, The amourt of the cecond dmft
was not credited to my personal account, or in the aoccounts of any
othor private i{ndividual, As such, the question of ocharging intereate
on the amount for 219 days appears to be arbitmary and i1ll~conceived,
The biggest tragedy is that now I have been made 'scapegoat' for this
bonafide mistake and clean oversight. The Bank authority has taken up
this matter with their controlling authority, and the matter is under
thelr consideration, A copy of the correspondence received from the
Asstt, General Manager, State Park of India, Dinpur, Cuwnhati is enclosed
herewith for your kind infomation,

In the above oiroumstances, stated above, it is m09t7 unfortu-
nate that I have been ordered to pay the interests mﬂougnting to M,62,775/-
(eixty two thousand seven hundred and seventy-five) only for encashing
the above two drafts, I wish to reiterate once amin that the amount of"
the duplicate and the origimal drafts was never utilised for my. pers:)nhl
benefit nor was the amourt withdrawn and oredited to ny personal account,
It was a government momey, and so 1t was utilised solely for the pumosgé
of this government institution, I would thersfors, most respeotfully pmy
that I am not singled out for this bonafide mistake, and penalised on the

ave of my retiranent.;l am sure, 1f the lenmad Commiasioner, KVS, New Delhi

takes up thie insue with the 8BI ang’ requeut them to waive the intereats
the matter wﬂl be solvad and this poorself not penalised at the end of

his service oaraer..

@

ol
%i'th due resp eots,

Youra £aithiul} He

(-\ fﬂ‘i*‘ 3 » i"' )

m——'

(H’ Am DMA;{A /:A P v\)
€x ~Prinoipal,

Kendriya Vidmlaya, (Khnnﬁpam)
Enclos Cuwvahati ~ 22,

2. ¢~ thlca\t*, T (9(,

Snuyo kel — 24 .
Copy to ¢~ ) : ) L
Tio (e=td- T o [se/on , Kvg /(7 A)) G"‘ Ondah’ dg i oA L?‘ wes?

4o :*;w-z,-,uu e\/f 7S e , .

@  T& Thiseipal KV Khaooparo Gruniet vy Seawe oyt

| Attori<s WQ\

o

3/s] 2o

b
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ANNEXURE - A o

To,

The Assistant Commissioner, K,V.S.Guwahati R gion
Dated Guwahati the 29th Hovember'98 ,Guwahati

Sub :~ Release of leave salary & arrear due to revised
pay Scale,

Sir,

I have the honour to send herewith a copy of
memorandum submitted to the honourSDTe Minister of human
Resource Dept. Govt., of India on 8,11.98 along with the
relevant documents which is self expTanator3 for your
information and kind necessary action,

I hope you will be king enough to release my leave
salary along with the arrear w.e.f. X 1.1,96 to 31.10.96 till
the date of my retirement as Principal K,V. Khenapara, Guwahatil
as per new scale, ‘

Thanking you
Enclosures & -

1) Memorandum to the Minister H.R.D.
2) Memorandum (o the Commissioner,
3) Letter from §BI Dispur Branch., '
4) ganction letter from Assti, Com, K.V.S. Ghy.Region,Guwhati,
5) Letter from Principal K.V, Pharapara
6) Letter from M, N,Hagarika to asstt,Com.
Guwahati Region, Guwahati.

Yours faithfully,

sad/-

- (M.N,Hazarika) '
Rtd.Principal K.V, thnanor(
Zoo- Narengi fwnalw

. R.G.B.Road,
. &Hoogr-c_d L’?, A Guwahati - 5_4
3/ /2
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GUWAHATI

s

;UNAHATI BENCH:

ORIGINAL APPLICATION HO,159/2000

Mahendra Nath Hazarika

...%pplicant

Kendriya Vidyalaya Sangathan & ors

.+« sRespondents

The Respondent Nos 1 and 2 beg to file

their written statement as follows =

l. That the applicant had filed the Original
Application against dlleg@d withholding of leave

salary without holding any disciplinary proceeding

‘and also against Order No.F.2-1/97-KVS(GR)g629-32

dated 21-8'97‘

2. That the answeBing Respondents beg to state

that the matter has been reconciled and leave salary
alongwith other dues has been paid to the Applicant,
Shri Mahendra Nath Hazarika for an amount of 8.92,077/-

vide cheque No. 424615 dtd 18.1,2001.

A copy of the letter dated
18.1.2001 is annexed herewith

and marked as Annexure-l.

contdesee?

P P > - . .1

el sairede
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3, That under the facts and circumstances
it is respectfully prayed that the Original appli-

cation may be disposed of .

L

Wi
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VERIFICATIONL.

I,shri D K saini, son of shri C.L. Saini,
aged about 51 years,presently working as the
Assistant Commissioner, Kendriya Vidyalaya

Sangathan, Maligaon,Guwahati Region do hereby

verify that the statements made in the above

paragraphs are true to my knowledge and believe
based on records .And I am authorised to sign

this a verification.

Place : Guwahati

Date 2.&‘2‘2‘?"’\

Z57L1ﬂjxoij*‘A
DEPONENT —
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KHANAPARA

PIN-781 022
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GUWAHATI

TRLTRRNCTe

~

/?/ 7, KVG. ﬂ/huiulzooo-m / [O5F-

Te
Shri M.N.Hasarika, '
R.G.Baruah Read, ~

Zee Narangl Tinmali,
" Guwahati-2h.

,
/0 Do 18/1/2001

......................

inérf.Yl[D

_ SEB:- Clearamce ef dues im respect ef uhri M.N.Hazarika ,
Principal-retired, .

[/ Sir,
In conpliance with KVS(G
AA/8129'32 dated 17/1/2001 en
herewith a Cheque No,924615 da

dues &s stated heloew:~-

R) letter No.r.za-alzooo-xvs(cn)/

the subject cited abeve, I am sending

| ted 18,1.2001 fer R,92, 077/=(Rupees .
ninety twe theusand seventy seven)only_on acceunt eof Payment of -

(1), Tetal Ameunt ef leave Encashment Rs, 78,520/= . ¢
Sencti vide letter No Fo2~ 14 -
7-xvsz 8 29-32 date& 21/8/
for 240 days leave at his creéit
which was held up.-Bue te panel
Interest char " 8.B.1, tuthorities.
_ New,. KVS(qutg £~ ) release&the ameunt. ?Z
/.
(2); Arrear ‘of 5th _Pay ‘Commission o
Fron 1.1 96 te 31.10.1596 for Rs. 5, ehz/- )
’(5). Excoas recovery tewards o .'ﬂ !fijL; ,
92SE.B&!&E&S..Q.&BEE&!SBE& S o i
o  Frem 10/94 te 8/96 ~ fer RBo . 381{;/ S
¢h§é>> (h). Arrear. of Sangathan Share ' : , " . F
- l’» Management ‘ T ‘
1{ ‘ Frem 141,96 tc 34,10.96 fer Rs. " 7,333/=

TGTAL R8.92, §77/- ;

1

-

Kindly acknowledgeAand gsend the ata-pLd recfizz*_ |
te this Vdyalmys for office recerd, | - !

«wﬁlnclz' Cheque for W 92, 0711'

cenx tos~

« Th Acgtts Commissizner
Kvg(cn§ Guwahat1—1 for

Yours f&ithfully,
-

(MRS .J . DASBAsv).
Pxincitalt/

1n£ornation with ref,

1etter Nao,.F.28=3 /2ooo-xvs(ca)/AA/a129-3i

dated 17/1/2001.

.Tae Agsite. Commissioner,

K.V.8.(HQ), New Delhi=16, fer jnfermatien please,

3, Guard file¢(aff1ce,

«00-

Pt
(Principésj/’
. TVTV:
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